IN THE CENTRAL ADMINIZTRATIVE TRIRUNAL, JAIPUR BENCH, JXLIIUR,
OA 374/95 H Date of ordar 13,9,95

Ganga Singh /o Shri Nanda rasident of House no. 893/13,
‘Marryo Link Road, Opposite Dr, Auza's Bungulow, Nang Bai
Ajmer last employed on the post of Sr. Chargeman T.Ko. 41890,

Carriage & Wsgon Shops, 28th Department, Wrestsrin Railway,
Ajmer,

see Applicant.
VERSUS

1, Union of Indiz thirough the Genaral Managar,
: Westzrn Railway, Churchgate, Bombay.

o 2. The G=n=ral Managsr, Western Railway,
Churchgate, Bombay,

3. Deputy Chief Mechanical Enginecer (Carriage)
Ajmer Westzxrn Railway, Ajmer Dp, Ajner,

PP Respondents.
CO RAM

Hon'ble My, Gogpal Krishnz, Vice Chairman.
Hon'ble Mr, O0,P, Sharmz, Membsr (Administrative)

For the Applicant ess Mr., 5, Runmar
For the Respondents cee IFE. wwe
O RDER

(PER HOM'ELE MR, GOPralL IRISHNA, VICE CHAIRIAN)

Applicant Gopal Singh in this application u/s 19 of
the Admninistrative Tribunals Act, 1925, has pray=d for the
following reliefs:=

"(i) That Rule 225(4)(iii) of Reilway Establishment
so far it provided "which should not be entertained
after completion of probation period of three
years whichever ie =arlizsr" nay bz declared
unconstitutional and the came may be struck down,

(1) That the impungzd order dated 12,7.94 (5~1) passed
by the regpondant ne. 2 rejecting the representa-
tion of applicant may be dAeclared illegal z=nd the
sawe may be cquashed, Further the respondents may
bz direccted to correct the date of birth of the
applicant from 5,6.36 to 2,6,37 and allow him all
cons=quential ben=fits on the basis of this oorrect
date Of birth i.':";. 3.601937‘

(iii) RAny other ordzr/direction/Felisf mdy be passed in
fawur of applicant which may be deemed Tit and
proper under the facts end 2ircumestznces of this
case,’

(i) That the cost of this applization may he award=d."

CJKM&M 24 Wz have heard fha leamed counszl for the applicant and
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have carefully p2rused th2 reoords,

‘3 The contention of the applicant is that he retired from
the post of Senior Chargoman w.e,f, 30,6,24, The applicant nade
a representstion on 10.5,94 for c:frectiom of his date of bhirth
as 3,6.37 claiming that his dat= of birth vas incorrestly

recorded as 5,6,35, His claim 1§ hzced on & T.C. Form

’
-

(2nnexure A-2) in which his date of birth ls record=2 as 3.6,37,
However, in the transfer gwrt¢f¢ cats izoued by the EBducaztion
Departmznt, Govarnuent of Ra jasthan, dzted 2.5.94, his date of
kirth is rscordzed as 5.6,38, The challenge to the date of kirth
has Dbzeon made at the fag end of the applicant's service career
nd the same having not been mede within 3 reasonables time is
not maintainablzs in view of the decision of the Hon'ble Supreone
Court reported in J7T 1993 (3) $C 711, Union of India Vs,
Harnam 8ingh. The lsarned counsel for the applicant does not
press the grbund regarding the walidity of Rule 225(4)(iii) of
the Indian Railvay Establislment Code Voluwe I, E@ition v, legs,
There is no authoritative,evidénca justifying corrzotion of tha I3
Azte of birth., This applicatigp is, therefore, dismiesed at the

stage 0f admizsion as being d=void of U]otnnc
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